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FT.3T. 2652(37).— FealT ALHTL, T T Tferfa=aw, 1956 (1956 w1 48) FY &<y

2 T IT-GTT (2) FTT T ATHTIT T TANT FXd g, AT o6 TSI, AATI, ATRT-1I, T=-3, IT-TE (ii) H
THRTIAT TEF TARA 3T TSTHN FATAT, AL G ol ATSGAAT &, F.3M. 689 (31), faATrha 4 1,
2011 # TagrT Aefated sfiT denas w3t g, -
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T TSTETAT @7, R B AT @ST TT F A% TAUT-344TH F a9 F97
TFIT & & gIFT FRIMT T § T @27 Wi, WTETET, AEHT, T,
FATIA, FLAT F ITH FUAT (FSA- ATHHL- TATA) TFTIES FHl SIS ATAT,
564 T 5 USTTE ST H I[ASTI, Ta0, HATHRIE, g3, ATamedl, AgaaiE, e L
TTHT, TLHEA, TETEE, FLATLIE, AT ATSTTH, TA, TH T[T &, T
AT FeHIT | F2xT & e TATH T&AT 144 F 9T I S{F_ I¢ THIH g
FTAT TFIEA|

[T, /. T1-14012/5/2026 -7 UT UH]
o sfieaETE, Ao

qT feoqur: TTE TSR SATAHTH, 1956 (1956 FT 48) Fit SIAHHT, AT & TSI § f&d1# 4 19, 2011
T THRTIAT ATEEEAT .H1.3T. 689 (31), FRATHha 4 319, 2011 FT AfqeaTiog it 72 of iz e aw

LT SATERAT €573, 2064 (37), Tawie, 23 375, 2026 FTT AT 73T =TI

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 26th May, 2026

S.0. 2652(E).— In exercise of the powers conferred by sub-section (2) of section 2 of the National Highways
Act, 1956 (48 of 1956), the Central Government hereby makes the following further amendment in the notification of
the Government of India, in the Ministry of Road Transport and Highways published in Gazette of India, Extraordinary,
Part II, Section 3, Sub Section (ii) vide number S.O. 689(E) dated the 4th April, 2011, namely:-

In the Schedule, for serial number 564 and entries relating thereto, the following shall be substituted namely:-
TABLE
Description of National Highways

Serial No. New
National Highway No.

ey 2 3)

The Expressway starting from its junction with NH-344M near Rani Khera
village in the NCT of Delhi connecting KMP (Kundli- Manesar- Palwal)
expressway near Jasaur Kheri village, Kharkhoda, Gohana, Butana, Kalayat,
Barta in the State of Haryana, Gulzapura, Patran, Bhawanigarh, Dhuri,
Malerkotla, Ahmedgarh, Mullanpur Dhaka, Nurmahal, Kangsahbu, Kartarpur,
Gurdaspur Bypass, Balsua in the State of Punjab, Rajbagh, Chadwal, Ghagwal,
Jatwal, Supwal, Domel and terminating at its junction with NH No. 144 near
Katra in the Union Territory of Jammu and Kashmir .

564 NE 5

[F. No. NH-14012/5/2026-P&M]
SHAIKH AMINKHAN, Director
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Footnote:-The Schedule to the National Highways Act, 1956 (48 of 1956) was substituted vide notification number
S.0.689 (E), dated 4™ April, 2011 published in the Gazette of India, dated the 4™ April, 2011 and subsequently amended
vide notifications number S.O. 2064(E), dated 23th April, 2026.
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